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Company Appeal (AT) (Insolvency) No. 995 of 2020 

 Appellant’s application under Section 60(5) of the ‘I&B Code’ has been 

dismissed and its claim has been rejected by the Resolution Professional. 

 The issue raised in this appeal is that the communication of Corporate 

Debtor dated 19th March, 2020 confirms the ‘debt’ and the ‘debt’ falling within 
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the purview of financial debt being duly secured, the claim could not have been 

rejected. 

 Similar issues are raised in ‘Company Appeal (AT) (Insolvency) Nos. 994 

of 2020; 996 of 2020; 997 of 2020; 998 of 2020; 999 of 2020; 1000 of 2020; 

1001 of 2020 and 1002 of 2020’.  The same shall accordingly be taken for 

consideration along with ‘Company Appeal (AT) (Insolvency) No. 995 of 2020’ 

which shall be treated as lead case. 

 Issue notice upon the Respondent in all the appeals.  Appellant to provide 

mobile Nos./e-mail address of the Respondent. Notice be issued through e-mail 

or any other available mode. Requisites along with process fee be filed within 

three days in all the appeals.   

 At this stage, notice on behalf of Respondent in all the appeals is waived 

and accepted by Mr. Anant Merathia, Advocate.   No further notice needs to be 

issued upon the Respondent.  He may file reply-affidavit on behalf of the 

Respondent along with Vakalatnama within four weeks.  Rejoinder, if any, may 

be filed by the Appellant within two weeks thereof.   

 List all the appeals ‘for Admission (After Notice)’ on 18th January, 2021.  
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